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THE HIMACHAL PRADESH ANCIENT AND HISTORICAL MONU- 
MENTS AND ARCHAEOLOGICAL SITES AND REMAINS ACT, 1976 

(Act No. 32 of 1976)* 

(Received the assent of the Governor on the 2nd August, 1976, and was 
published in R. H. P. Extra., dated the , 13th August, 1976, at 
p. 1531-1543). 

Aa Act to provide for the preservation ofbancienf and historical monuments, ' 

.archaeological sites and remains other than those of national importance, 
for the regulation of archaeological excavations and for the protection 
of sc~lptnres, carvings and other Iike objects. 

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Twenty 
seventh Year of the Republic of India, as foHows:- 

1. Short title, extent and commencement.--(I) This A& may be called the 
Himachal Pradesh Ancient and Historical Monuments and Archaeological 
Sites and Remains Act, 1976. 

(2) It extends to the whole of Himachal Pradesh. ) 

(3) It shall come into force on such date as the State Government may 
by notification appointq. 

(a) 'ankient and historical monuments' means any structure, erectiofi 
of monument, or any tumulus or place of interment, or any cave, 
rocksculpture, inscription or menolith, which is of historical, arch- 
aeological or arti~lic interest and which has been in existence for 
not less than ope hundred years and includes--- 

( i )  the remains of an ancient and historical nzonumknt , 

(ii) the site of an ancient and historical monumnent, 

( i i i )  such portion of land adjoining the silt: of an ancient and 
historial monument as may be required for fencing or covering 
in or otherwise preserving such monument, and 

(iv) the means of access to, and convenient inspection of, an ancient 
and historical monument; 

1. For Statement of Objects and Reasons, Aee R.H.P. Extra, dated the 12th April, 
1975 and for its Authoritative Hindi Text Jee R.31,P. Extr 3-1.1987 p. 31. 

2. Act czmc into force w.e.f. 1-5-1981 vldc Not. No. RLF (3) 517-11 dared 15-4-1981 
pub!ished in R W.P. Extra, dated 27-4-1981 p.291-292 
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but does not include any ancient and historical monument declared by 01' 
l~rmder law made by Parliament to be of llatjonal importance ; 

(b) 'antiquity: includes-- 

(i) any coin, sculpture, manuscript, epigraph or other work of 
- 

or craftmanship , 
(ii) any article, object or thing detached from ti bullding or cave- 

(iii) b y  article, object or thing illustra6ve of science, art, crafts, 
literature, religion. customs. rnorais or politics in by-gone ages, 

(iv) any srticle, object or thing of historical interest, and 

(v) any article. object or thing declared by the Government h~ 
notification to be an antiquity for the purposes of this Act. * 

which hasbeen in existence fnr not less than one hundred years. 

( c )  'archsreologisal officer' means an officer of the Government appoin- 
ted for the pirpose of exercising the powers conferred on, and 
performing the functions assigned to, an arc11ae~log;cal ofiicer 
under this Act, and irrcludes any other officer authorised by the 
Government to exercise and perform all or any of sucli powers 
and functions ; 

( d )  'archaeological sites and remains' meails apy area whiclt contaiils 
or~is  reasonably believed& contain ruins or relics of historical or 
archaeological importancq which have been in existance for net 
less than ,one hundred years, and includes-- 

/ 

( i )  such-portion of tmd adjoining the area as may be required for 
fencing or cavering in or otherwise preserving it, and 

( i i )  the means of access to and conve~lient inspection of the area; 
but doos not include any archaeological site or remains dccfared 
by or under law made by Farliaxent to be OF national 
importance ; 

(a) 'director' means- the Director of Archaeology and includes any  
other officer authorised by the Gover~meat to exefcise tlie powers 
and ge:.form the functions of the Director under this Act : 

( f )  'Governmqnt' means the Goven~ment of Himachal Pradesh ; 

(g) 'maintain', with its grammatical variations and cognate expressions, 
includes the fencing, covering in, repairing, restoring and orgariis. 
ir,g of'a protected monument, and the doing of any act which. 
may be nocessasy for the ppi~rpose of preserving a protected monu- 
ment or for securing convcnit>ll'i access thereto ; 
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( h )  'owner' includes-- - 
(i) a joint owner invested with powers of management on behalf of 

himself and other joint Qwners and the successor-in-title of 2ny 
such owner, and 

( i i )  any manager or trustee exerc'sing powers of management and 
the successor-in-ofice of any such manager or trustee ; 

(i) 'prescribed' mcaa~'~rescrlbed ,by rules made under this Ace : 

( j )  'pralected area' lilealls anqi archaoo1og;cal site and remains which 
is declarkd to be protected area by or under this Act ; and 

( k )  'protected mc?.nurnelzt' means an ancient or historical monun~cr~t 
which is declared to be a protectBd monument by or under this 
Act. 

PROl[ECTION"OF- ANCIENT MONTJMENTS AND ARCNAEBLO- 
G+fCAL SITES AND REMAINS 

3, Certain araclent and historical monuments, el@. deemed $0 be protected 
moalanzlenta or areas.-All ancient and liistorlcal monuments and ~ 1 l  archa- 
eolog:cal sites and remains which have been declared by the A~cien? &lonu- 
msnls Preservarien Act, 1904 (7 of 1904), to be protected rno~lumenls nr 
protected areas respectively, but which have r.08 been declared by or under 
the law made by Parliament to be of ~lational importance, shall be deemed 
tb be ancient and Isisto--'(,PI i - ~ ~ o : ~ ~ ~ r ~ i : n f s  or arc11aeokog:cal sites and remains 
declared to be protect; i :.:lTn~:i * s  or areas for the purposes of this Act. 

4. Power of Go! ?rr.lanrn: $& ~ l t  c;kre ancient monuments etc. to be protected 
monuments aaad are~s.--(l i Whc e the Governmel~i I s  sf opinion that any 
ancient and histoi,cizI act? u r c ; l t  c.1. ai.chaeolog:cal site and remains, which 
has not been d x I  ,-cci by :: - wder tilt law azade by Parl;arnent to be of 
national impcrtaacc.. and M~~;.cII ;S not included ;;I section 3 requires pro- 
tectio~? under this Ac :. i may by ~zotification give two nzonths' notice of it s 
~ntentxon to declare stlci: anc;c;l: and histcrical mounment or archaeological 
site and remain$ lo, he a pio:'ccled nonl:meat or protected area, as the case 
m2y be, Etnd a copy ofevery such notific;:::on sllall bengxed in a conspicuo~ls 
place ]:ear the monument or the site and icmains, as the case may bc. 

(2) Ally persot? i~atercstcc! in m y  sucli aracielst and tlistorcial monu merit 
or archaeological s'ie and rcmai~s Gray, within two months afier the issue 
0f the notification czmder sub-section (1) , object to the decla.ratio11 of the 
lnonumellt or,the archaeological site and remains to be a protected molau- 
ment or a protected area. 

(3) 011 the exp;ry of thc s ~ i d  period or two m ~ n ~ l ~ s  the Governnlel?t 
mEy, aftc?r co;:siderlr.g Shc ol?jl,;rc;;sn, if eny, received by i t ,  declere by notl- 
fication the ancient ar,d historjcal mclnlument or the archaeological side %:la 
remnains, as the case may be, to be a protected mgnument or a protected area. 
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(4) A notification published under sub-section (3) shall,. unless and 
until it is withdrawn, be coilclusive evidence of the fact that the ancient and 
hisiorical monument or the archaeological site and remains to whicIl it relates 
is a prote~ted monument or a protected area for the purposes of this A C ~ .  

PROTECTED MONUMENTS 

5. Acquisition of rights in a protected molaulmseni.--(i) The Director 
may, with the sanctio~l of the Government, purchase, or take a lease of, 
accept a gift, or bequest of any protected monument. 

(2) Where a protected monument is without an owner, the Director 
may by notification tssume the guardianship of the monument. 

(3) The owner of any protected monument may, by written instrument, 
constitute the Director the guardian of the monument, and the Director 
may, with the sanction of the Government, accept such guardianship. ** 

(4) When the Director bas accepted the guardianship of a nlonu~ncnt 
under sub-section ('3)' the owner.-shall, except as expressly provided in this 
Act, have the same estate, right, title and interest i n  and to tlie monument 
as if the Director had not been constituted a guardian thereof, and the provi- 
sions of this Act relating to agreements executed under section 6 shall apply 
to the written instrument executed under sub-section (3). 

(5) Nothing in this section shall aFect the use of any protected monucnent 
for customary religious observances. 

6. Preservation of protected motlorrnent by agreement.--(I) rhe Director, 
when so directed by the Government, shall propose to the owner of a protec- 
ted monument to enter into an agreement with the Government within a 
specified period for the mainle~~anee of the monument. 

(2) Any agreement under thjs section may provide for al! or any of 
the following matters, namely:-- 

(a) the maintenance of the rnonurwnt ; 
(b) the custody of the m~nument a:ld the ditties of any p z r s ~ ~  l y ;~s  

may be employed to watch i t ;  
(c) the restriction of the owner's. right--- 

1 

( i )  to sse the monument for any purpose, 
( i i )  to charge any fee for entry into, or inspection of, the monument, 
(iii) to destroy, remove, alter or deface the monument, or 
( iv )  to. build on or near the site of the monument ; 

(d) the facilities of access to be permitted to the public or any section 
thereof or to archaeolozical officers or to persons deputed by any 
archaeological ofticer or other officer or authority anthorised by 
the Gover~~ment to inspect or maintain the- monument ; - 

....--.,- - -*- --A^*-. 

"Protected tnonum:tits declere1 vide NJS. Ns. Bk4haka  ( 3 )  1 '81-TI: date5 12th Peb., 
1990 (appended). 
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(P) the notice tobe g , v m ~  to the Governm-nt in case the land on tvhich 
the monument :s situated or any adjoking land is oryersd for sale 
by the owner, 2nd the r:ght: to be reserved to the Government to 
purchase such b ~ d ,  or any specified portion of such land, at its 
market vaIue ; * 

(1) t th payment of any expenses incurred by the oymer or by the 
Government in connection with thb maintenance of the 
monument ; 

(g)  the proprietary or other rights which are to vest in the Government 
in repect of the monument when any expenses are incurred by the 

Government in connection with the maintenance of the monument ; 

(hj  t b  appointment of an authority to decide any dispute arising out 
of the agreement; and 

(i),any matter connected with ths' maintenance of the monument 
which is a proper subject of agreement between the owner and the 
Government. , 

(3) Tlze Government or the owllor mky, at any time, after the expira- 
tion of three years from the date of execution of any agreement under this 
section, :crrninate it on. giving rix mcsnth's notice in writing to the other 
party : 

Provided that where the agreement is terminated by the ownzer, he shall 
pay to the Government the expenses, if any, incurred by it  on the maintenance 
of the monument during the five years jmmediat'ely preceding the tcrhina- 
tion of the agreement or, if the agreement has been in force f ~ r  :I shorter 
period, du6ng the period the agreenlent was in foroe. . 

(4) An agreement under this section shall be binding on any person 
claiming to be the-owner of the monument to which it relates, from, through 
or under a party by whom or on whose behalf the agreement was executed. 

7, Yasans competent to exercise powers of owner under section 6 in 
respect of a protected monument, when owner is under disability or when it is a 
village property.-(1) If the owner of a protected monument is unable, by 
reason of mingrity, or other disability, to act for himself, the person legally 
competent to act on his behalf may exercise the  powers conferred upon an 
owner by spction 6. 

(2) In the case of a protected monument which is a viliage pro- 
p:rty, the Panchayat for the village where such property vestgin the Panchaya t 
or, where such property does not vest in a Panchayat, any village officer 
exercising powers of management over such property may exercise the powers 
conferred upon an owner by section 6. 

(3) Nothing in this section shall be deemed to empower any 
person not being of the same religion as the person on whose behalf he is 
acting to make or execute an agreement relating to a protected monument 
which or any part of which is periodically used fqr the religious worslaip or 
observapces of that religion. 

8. Application of endowment to repair a protected monuhnent.-(1) 
If any owner or other person competent ta enter into an agreement under 
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section 6 for the ~aain~enance of a protected monui-nent refuses or fails to 
enter into such an agreement; and if any endowment has been created for the 
purpose of keeping such monument, in repair, or for that purpose among 
others the Government may institute a suit in the court of the District 
Judge, or, if the estimated cost of repairing the monument does not exceed 
one thousand rupees, may make an application to the District Judge, for the 
proper application of such endowment or part thereof. 

(2) On the Bearing of an application under sub-section (I), the District 
Judge may summon and examine the owner and any person whose evidence 
appears to him necessary and may pass an order for the proper application 
of the endowment or  any part thereof, and any such order may be executed 
as if it were a decree of a civ~l court. 

9. Failure or refusal to entgr into an agreement.-(1) If ally owner 
or other person competent to eater into an agreemznt under section 4 for the 
maintenance of a protected monument refuses or  failr to  enter into such an 
agreement. thc Government may mak? ail order providing for all or any of 
the matters specified in sub-section (2) of seztion 6, and suzh order shall be 
binding on the owner or such other person and on every person claiming 
title io  the monument from, through or under, the owner or  such other 
person. 

(2) Where an order made under sub-section (1) provides that the monu- 
ment shall be maintained by the ownar or other psrson competent tu enter 

. into an agreement, all reasonabld expelases for the mainte~ance of the 
monument shall be payable by t5e Government. 

(3) No order under sub-section (1) shall be made unless the owner or  
o t h ~ r  person has bezn given an opportunity of making a representation in 
writing against the proposed order. 

10. Power to make order prohibiting contravention of agreement lander 
section 6.-(1) If the Director apprehends that the owner or occupier of 
a protected monument intends to destroy+, remo\je, alter, deface, imperil or 
misuse the monument or to build on or near thesite thereof in contravention 
of the terms of an agreement executed under section 6, the Director may, 
after giving the owner or occupier an opportunity of malting a representation 
in writing, make an order prohibitiilg any such contravention of the agreement : 

Provided that no such op?ortunity may be given in any case where the 
Director, for reasons to be rzc?id:d, is satisfied that it is not expedient or 
practicable to do so. . 

(2) Any person aggrieved by an order made under this section nay appeal 
to  the Government within such time and in such manner. as mriy be 
prescribed and the decision of the Government shall be final. 

11. Enforcement of agree:nent.-(1) If an owner or other person who 
is bound to maintain a n ~ ~ n u a n z ~ t  by an agreement exesuted under section G 
refuses or  fails,*with such rtasonable time as the Director may fix, to do  any 
such act  which in the opinion of the Director is necessary for the maintenance 
of the monument, the Director may auihoyise any person to do any suc!~ act, 
and the owner or other p e r ~ n  shall be liable to pay the expenses of doing any 
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such act such portion of the expenses as the owner may be liable to pay utlder 
the agreement. 

/ . 
(2) If any dispute arises regarding the amount of expenses payable by 

the owner or other person under sub-section (I), it shall be referred to the 
Government whose decision on such reference shall be final. 

$2. Purchasers at certain sales and persons claiming tlnrough 
owner bound by instrument executed by owner.-Every person who purchases, 
at a sale for arrears of land revenue or  any other public demand, any land on 
which is situated a monument in respect of which any instrument has been 
executed by the owner for the time being under section 5 or  section 6, and 
every p m o n  claiming any title to a rnooumznt from, through or under an 
owner vho  executed CLLIY sdch instrument shall be bound by such instrument. 

13. Ac~ulsitiom of protected monument.--If the Government appre.- 
hends that a protected inonument is in danger of being destroyed, injured, 
misused'or allowed to fall into decay, it may acquire tile protected monument 
under the provisions of the Land Acquisition Act, 1894 (1 of 1894) as if the 
maintenance of the proteeted monument were a public purpose within the 
meaning of that Act. 

14. ~f~fintenauee of certain protected monwents.-(1) The Government . 
- 

shall maintain every monu~nznt which has been acquired under section 13 
or in resyect of which any of the rights mentioned in section 5 have been 
acquired. 

(2) When the Director has assumed the guardianship of a monurneni 
under section 5 he shall, for the purpose of maintaining such monument, 
have access to the monument at all reasonable times, by himself or  by his 
agent, subordinates and workmen, for the purpose of inspecting the monu- 
ment or  for the purpose of bringing such materials and doing such acts as . 

he may consider necessaryor desirable for the maintenance thereof. 
I 

15. Voluntary contributions.--The Director may receive voluntary 
contributions towards the cost of maintaining a protected monument and may 
give such general or special directions as he considers necessary for the 
management and application of the contributions so received by him : 

Provided that no contribution received under !his sestion shall be applied ' 
to any purpos:: other tha~z the purpose for bvhich it was contributed. 

16. 33rotection of place of worship from misuse, po8utioa or desecration.- 
(1) A p,rotectt.l nalitlrnznt maintainid by the Government under this Act 
which is a p lxz  3f ~v'ijr;:~Ip or 2hrin:: s'ni!l not 5e used for any purpose in- 
consistent with ~ L S  character. 

(2) Where the Government has acquired a protected monument under 
section 13, or idhere the Director has purchased or taken a lease or accepted 
a gift or  bequest or assunied guardianship, of a protected monument under 
section 5, and such monument or anj/ part thereof is used for religious worship 

boroefvances by any cornnlunity, the Director shall make duekrovision 
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for the protection of such monument or part thereof from pollutioil or 
desecration :- . 

(a) by prohibiting the entry therein expcept in accordance with the 
conditions prescribed with the concurrence of the persons, if any, 
in religious charge of the said~n~onument or part thereof, of a.!~y, 
p5rw-i nat entitled so to enter by the religious usa.ges oE the 
commuility by which the mo'nument or part thereof is used, ar 

(b) by taking such other action as he may think netxssary in this bellalf. 

17. Xelinq~shment of Government .rig&$ in a mtonumelat.--Wirh the 
sanction of the Government, t5e Dirsctor may- 

(a) where rights have becn acquired by the Director in respect of any 
monument under this Act by virtue of ally sele, Icasg gift or will, 
relinquish by ilotificatior, ?he rights so acquired to the person who 

. would for the t?me being be the owner of the inonunaent as if such 
rights had not been acquired; or a 

(b) reEinquish any guardianship of a monun~ent whicli l ~ e  has assumed 
under this Act. 

18. Rights of access to protected moeaaments,--Subject to any rules made 
ern:kr this Act, th. public shall havc 2 reight of access to acy prot~cted 
monument. 

PROTECTED AREAS 

- 19. Restrictions on enioyment of proprietary right3 in protected areas,- 
(1) No person, including the owner or occupier of a. protected area 

shall construct any building within the protected area or carry OR any niining, ' 

parrying, excavating blasting, or any operation of a like nature in such area 
or utllise such area or any part thereof in any other manner without tlze 
pcrinission of the Government : 

Provided that nothing in this sub-sectio3-r shall be deemed to pyobibit the 
use of any such area or part thereof f ~ r  the purposes of  cultivation If such 
cultivation does not involve the djgging of noi more than one foot of soil 
fro177 the surface. . 

(2) The Government may by order dirkct that any building constructed 
by the person within a protectcd area in contrat~ention of the provisions of 
sub-section (1) shall be removed within a specified period and, if the person 
refuses or fails to comply with the order, the director may cause the building 
to be remoyed and the person shall be liable to pay the cost of such removal. 

R 

- 20. Power to acquire protected areas.-If the Government is of opinion 
that any protected area contains ally ancient and historical monumnet or 
antiquity of any interest and valne, other than nations! jilterest and value, it 
may , acquire such area under the provisions of the Land Acquisition Act, 
1894 (1 of 1894), as if the acquisition were for a. puislic purpose within the 
meaning of that Act, 
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ARCHAEOLOGICAL EXCAVATIONS 

21. ~xcavations in protected areas.-Subject to the provis'ions of section 
24 of the Ancient Monuments and Archaeological Sites and Remains Act, 
1958 (24 of 1958) an archaeological officer cr an oficcr authorised by him 
in this behalf or any person holding a licence granted in this behalf under 
this Act (hereinafter referred to as the licensee) may, after giving notice in 
writing to the Eirector and the owner, enter upon and make excavations in 
any protected area. 

22. Excavations in areas other than protected axeas.-Subject to the 
provisions of section 24 of the Ancient Monuments and Archaeological Sites 
and Remains Act, 1958 (24 of 1958), where an aretlaeo1og;cal officer has 
reason to believe that any area, not being a protected area, contains ruins or 
relics of historical or archccological importance, he or an oEcer authorised 
by him in this behalf may, after g i~ ing  notice in writing to the Director 
and the owner, enter upon and make excavatiolls in the area. 

I 23. Compulsory pi~rchase of antiquities, etc., discovered during excava- 
tion operations.-(1) Where, as a result of any excavptions made inany area 
under section 21 or section 22, any antiquities are discovered the archaeolo- ,, 
gical officer or the licensee as the case may be, shall,- 

(a) as soon as practicable, examine such antiquites and submit a report 
to the Government in such ~llan~zer and containing such particulars 
as may be prescribed; 

(h)  at the conclusion of the excavation operations, give notice in 
wi-iting to the owner of the land from which such antiquities 
have been discovered, as to the nature of sucll antiquities. 

(2) Uiltil an order for the compulsory purchase of any such antiquities is 
made under sub-section (3), the archaeological officer or the licensee, as tlze 
case may be, shall keep them in such safe custody as he may deem fit. 

(3) On receipt,of a report under sub-sectien (I), the Government nlay 
make an order for the compulsory purchase oi'any such antiquities at their 
market value. 

(4) When an order for the  compulsory purchase of any antiquities is 
made under sub-sa,stion (3), such antiquities shall vest in the Govcrnmeat with 
effect from the date of the order. 

24. Excavations etc., far archaeological purposes.-Subject t~ the. 
provisions of section 21 and save as provided in sections 22 and 23, no archaeo- 
logical oficer or other authority shall undertake or  authorise any person to 
undertake, any excavation or other like operation for archaeological pur- 
poses in any area which is not a protected area except with the previous . 
approval of the Government and in accordance with suc rules or directions, 
if any, as the Government may make or give in this beha 4 f. 

PROTECTION OF ANTIQUITIES 

25. Power of Government tbccsntr~l  moving of antiquities.-(!) If the 
Government considers that any antiquities or class of antiquities ought not 
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to be rnoved from the place where they are without its sanction, :lie Govern-, 
ment may by notification direct that any such antiquity or any class of ouch 
antiquities shall not be moved except with the written permission of the 
Director. 

% - 
(2) Every applicatioil for permission under sub-secfoon (1) shall be in 

such form and contain s ~ ~ c h  particulars as may be prescribed. 

(3) Any person aggrieved by a11 order refusing permission may appeal to 
the Government whose decision shall be final. 

26. Purchase of antiquities by Government.-(I) l f  the Governnzcnt 
apprehends that any antiquity mentioned in a notification issued under sub- 
section (!) of section 25, is in danger of being destroyed, removed, injured, 
misused or allowed to fall into decay or is of opinion that, by reason of its 
historical or archaeological importance, it is desirable to preserve such anit- 
quity in a public place, the Government may make an order for the compul- 
sory purchase of such antiquity at its market value and the Director shall 
thereupon give notice to the owner of the antiquity to be purchased. 

( 2 )  Where a notice of compulsory purcha~e is. issued under sub-section 
(1) in respect of any antiquity, such antiquity shall vest in the Government 
with effect from the date of the notice. 

(3) The power of compulsory purchase given by this section shall not 
extend lo any image or symbol actually used for bolzafldc religious observa- 
nces. 

PRINCIP1,ES OF COMPENSATLON 

27. Compensntion for loss or damage.-Any owner or occupier of land 
who has sustained any loss or damage or any diminution of profits from the 
land by reawn of any entry on, or excavations in, such land or the exercise 
of any other powers conferred by this Act, shall be paid compensation by 
the Government for such loss, damage or diminution of profits. 

28. Assessment of rnarkct value or compensation.-(1) The market 
value of any property which the Government is empowered to purchase at 
such value under this Act, or the compensation to be paid by the Government 
in  respect of anytinq done under this Act, shall, where any r'ispute arises in 
respect of such market value or compensation, be ascertained in the manner 
provided in sections 3.5,8 to  34,45 to 4731 and 52 of the land Acquisition 
Act, 1894 (1 of 1894), so far as they can be made applicable: 

Provided that when making an enquiry unde- the said Land Acquisition 
4ct, the Collector shall be assisted by two assessors one of whom shall be 
competent person nominated by the Government and one person nominated 
by the owner, or, in case the owner fails to nominate an assessor within such 
time as may be fixed by the Collector in this behalf, by the Collector. 

(2) Notwithstanding anything in sub-section (1) or in the Land Acquisi- 
tion Act, 1894 (1 of 1894) in determining the Market value of any antiquity in 
respect of which an order for compulsory purcl~me is made under sub-section 
(3) of section 23 or under sub-section (1) of section 26, any increase in the 
value of the antiquity by reasons of its being of historical or archaeologica I 
importance shalI not be taken into consideration. 
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MISCELLANEOUS 

29. Delegation of powers.-The Government p.ay by notification direct 
that any powers conferred on it by or under this Act shall, sn?-?ject to such 
conditions as a ~ a y  be specified in the directim, be exercisable also by ~ u c h  
official or ar~thority subordinate to the Governn;cnt as may be specified in 
the directisn. 

(a') destroys, removes, injures, alters, defaces, imperils or mistlses a 
protected monument, or 

i i )  being the owlier or occupier of 9 protect3d monur?cnt, canuaveees 
an order nede  under sub-section (1) ef section 9 or under wb- 
section (1) of section 10, or 

(2) removes from a protected monumnet .any sculpture, carving, 
i r~age,  bas-relief, inscription or other like objects, or 

jiv) .. does any act in contravention of sub-section (1) or" section 19, shall 
be puni:,Eab!c with imprisonment which may extend to three man- 
ths, or with fine which may extend to five thousand rupees, or 
with. 5o:h. 

(2) Any perso? who moves any antiquity in contravention of zlotificatiori 
issued under s ~ b - s ~ c t i o n  (1) of section 25, shall be punishable with fine which 
may extend to five thousand rupees, and the court copvicting a person of any 
such contrave~ti~ri  may, by order, direct such person to restore ihc 2.ntiquity 
lo the place From which ~t was moved. 

34. Juridi~iio~s to fry oRence~.--No s ~ u r t  inferior to that of a Magistrate 
of the first class shal!.try any offence under this Act. 

32. Certain offences to be cognizable,-Nct~iithstal~ding anyihing in 
the Code of Criminal Procedure, 1973 (2 of 1974) an offence under clause (i), 

or clat~se (iii) of sub-sectior, ( I )  of section 30, shall be deemed to be a cogniz- 
able ~Eence  within the meaning of that Code. M 

33. Recovery oq amount due to the Government.-Any arnou~:i due to 
the  govern^:-ent fram any person under this Act may. on a certificate issued 
by the Dircctor or an Archaeelopisai Csce r  authorised by him in this 
behalf, be recoverr:d in the came manner as an arrear of land revenue. 

34. Ancient msnuments, etc. no longer aeqnirislg protection.-If the 
Government is of oninion that it is no longer necessary to p r~ t ec t  any an- 
cient or I~istorical monument or archaeological site and remains under the 
provisions of this ,?ci. it Tilay by notification declare that the ancient and his- 
torical monument or arcliaeological site and remains, as the case may be, 
has ceased to be a protected monument or a protected area for the purposes 
of this Act. 

35. Power to correct mistakes.--Any clerical mistake, patent error or 
error arising from accidental slip or oqission, in the description of any ancient 
and historical monument or archaeological site and remains declared to be 
pro- tected monument or a protected area, by or  under this Act may, st any 
time, be corrected by the Government by notification. 

. , 
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36. Protection of action taken under the Act.-No suit for compensation 
and no criminal p;oceeding shall lie against any public servant in respect of - 

. any act done, or in good faith intended to be done, in the exercise of any 
power conferred by this Act. 

37. Power to make rules.-(1) The Government may, by notification and 
subject to  the condition of previous publication, make ru1::s to carry out the 
purposes of this Act. 

(2) In particular and withbui prejudice to the generality o i  the foregoing 
- power, such rules may provide for all or any of the following matters, 

namely :- 
(a) the prohibition or regulation by licensing or otherwise of mining, 

quarrying, excavating, bjasting or any operation of a like nature 
near a protected monument or the co~~slruction of building on 
a land adjoining such monument and the removal of unauthorised w 

buildings j 
(b) the grant of licences and permissions to make excavations for arch- 

aeological purposes in protected areas, the autaorities by whom, 
and the restrictions and conditions subject to which, such licences 
may be granted, the taking of securities from licences and the fczs 
that ,-.ay be charged for such licences; 

(c) the right of access of the public to a potected monument azld the 
fee, if my,  to be charged therefor; 

(d) the form and contents of the reFort of an archaeologicai olTicer or 
2 licensee under clause (a) of sub-sectipn (1) of section 23: 

(e) the form in which applications for permission under kction 19 or . 
section 25 may be made aiid the particulars which they shall contain; 

. 

( j )  the form and-manner of prefming appeals under this Act, the fees 
to be paid therefor and the time within which they may be 
preferred ; 

(g) the manner of service of any order or notice under this Act; 
(h) the manner in which excavations and other like operations for 

archaeological purposes may be carried on; 
( i )  any other matter which is to be or may be prescribed. 

(3) Any rule made under this section niay provide that a breach thereof 
shall be punishable; 

(i) in the case of rule made with reference to clause (a) of sub-section 
(2), with imprisoninent which may extend to three months, or with 
fine which may extend to five thousand rupees, or with both; 

(ii) in the case of a rule made with reference to clause (b) of sub-section 
(2), with fine which may extend to five hundred rupees; 

(ifi) in the case of a rule made with reference to dause (c) of sub- 
section (2), with fine which may extend to five hundred rupees. 

(4) Every rule made under this section shall be laid, as soon as may be 
after i t  is made, before the Legislative Assembly while it is in session for a total , 
peiiod of not less tl~an~fourteen days which may be comprised in one sesa- 
ion or in two or more successive sessions, and if before the expiry of the sess- 
ion in which it is so laid or the sessions aforesaid, the Assi:mblly wakes any 

. 

modification in the rule or decides that the rule should not be made, the rule 
shall tilereafter havs effect only in such modified form or  be of no effecls,,irs 

J 
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the ease may be, so, however, that any such modification or annulment shall 
be without prejudice to the validity of anything previously done under that 
rule. 

> 

38. ~ e ~ e a l  and savings.-(1) The Ancient Monuments Preservation 
Act, 1904 (7 of 1904), shall cease to have effct in relation to ancient and 
historical monuments and archaeological sites and remains declared or . 
deemed to be declared by or under this Act to be protected monuments or 
protected areas, except as respects things done or omitted to be donc before 
the commencement of this Act. 

(2) The Punjab Ancient and Historical Monuments and Archaeolo- 
gical Sites ' and Remains Act, 1964 (20 of 1964), as in force in the areas added 
to Himachal Pradesh under section 5 of the-Punjab Reorganisation Act, 
1966 (31 of 1966) is hereby repealed: 

Provided that anything done or ally action taken, including rules made, 
notifications issued or proceedings commenced or continued under the pro- 
visions of the Act  hereby repealed shall be deemed to have been done or 
taken under the corresponding provisions of this Act. 

(3) Nothing in this Act shall apply to ancient and historical monu- 
ments or archaeological sites and remains cleclarX by or under law made 
by the Parliament to be of national importance to any antiquities to which 
the Ancient M ~ n i i ~ m e n t s  and Arzchaeological Sites and Remains Act, 
1958 (24 s f  1958) applies. 




